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Whether Reporters ot local papers may be allowed to see the Judgement?\f‘ﬂ'

1.
2. To be referred to the Reporter or not? #\AD
3. Whether their Lordships wish to see the fair copy of the Judgement? /N~
4. To be circulated to all Benches of the Tribunal ? PV
JUDGEMENT

(Hon ble Shrl A,V .Haridasan, Judiclal Member)

The applicant a Casual Mazdoor working under the
Sub Divisional Officer, Telegraphs, Cherthala had filed 0.A.202/89
complaining wrongful termination. That applieation was disposed

of with a direction to the respondents to dispose of the repre-

sentation of the applicgﬁﬁgd,and to'absorb him in one of the

vacancies Of Casual Mazdoors, if there was no legal bar and to
consider his claim for the arrears of salary or other benefits ’

due to him in this behalf. . Since the applicant was not reengaged

_ . .
- pursuant to this direction in t he order, the applicant filed

hid
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M.P.B/@b for enforcement of the ofdef iniO.A;202/89.vThat
M.P;:was disposed of bf this Tfibunal directing the res-
pondeﬁts to include the name of the applicént as the

last Caéuél Mazdoor in the list so as to enable him to
get casual employment whenever work is available,'in'
accordance with his seniority in the’list._ Pyrsuant té
this direction the learned counsel for the fespoudents
submitéed that the applicant has been reengaged witﬁ
effect from 18.5.90 §s a Casual Mazdoor in the Chgrthala
Sub Division. The present éppiiCation was filed in the
meanwhile by the applicant praying f£or cancellation of
the order of fejection of his claim fof reinstagement with
backwages and for a declaration that the remo§al ofthe

for
applicant from service was illegal and/consequential reliefs,

2. . In view of the submission made by the learned
cqunsel for the respondents that the applicant has been
reengaged in Cherthala Sub Division, thé learned counsel
for the applicant submitted that the grievance of the
app}iéant would be satisfied if the responéents.aré directed
to dispose of the claim of'the applicant which will be made
in a representation to be supbmitted to them for backwages,
in-accordaACe with law, The learned counsel for ;he rese
pondents ha% no objectioﬁ in adopting that course.  Hence

we dispose of this application with g‘w\direction to the
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applicant to-make a representation detailing his grievances
pefore the second respondent within a period of two weeks

| ' , “thu
from the date of communication of this order with a further

. s
direction to the second respondent to consider this repre-

- to | '

sentation and Mispose of the same in accordance with law

within a period of two months from the receipt of the

representation, There is no order as to costs,

- _ 2§00
(A.V.Haridasan) , (s.P.Mukerji)

Judicial Member Vice Chairman
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